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Before The Hon ble National Green Tribunal, New
Delhi

(Principal Bench)
Court No.2

Appeal no.37/2024
(I.A. No. 463/2024 & |.A 464/2024)

In the matter of
M/S Sumit Kint Fab Appellant

......Applicant
VS
Punjab Pollution Control Board
....Respondent
Sr. Particulars | Page No.
No.
1 | Annexure A | 1-2
A copy of date sheet dated 03.01.2019
7. Annexure B | 3
Water Analysis report dated 10.01.2019
3 Annexure C ' | 4-5

Directions u/s 33 -A of the Water (Prevention &

Control of Pollution) Act,1974 vide letter no. 634-35
| dated 28.01.2019

4 Annexure D | o-/

Directions u/s 31 -A of the Air (Prevention & Control

of Pollution) Act,1981 vide letter no. 636-37 dated
28.01.2019

5 Annexure E 8-9

Directions issued to Punjab State Power Corporation
Ltd (PSPCL) authorities for disconnection of electric

supply of the unit vide letter no.638-641 dated
28.01.2019
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6 Annexure F 10-11

Request Letter of the industry dated 22.04.2019 for
| restoration of electric connection of the industry

v Annexure G 12-15
Consent to operate under Water (Prevention &
Control of Pollution) Act,1974 & Air (Prevention &
Control of Pollution) Act,1981 dated 13.05.2019,

| both valid upto 12.11.2019

8 Annexure H 16-19
Consent to operate under Water (Prevention &
Control of Pollution) Act,1974 & Air (Prevention &
Control of Pollution) Act,1981 dated 03.03.2020
both valid upto 12.05.2020

9 Annexure | 20
Copy of letter issued to Municipal Corporation,
Ludhiana vide letter no. 163 dated 11.01.2021

10 Annexure J 21
Copy of letter issued to Excise and Taxation
Department, Ludhiana vide letter no. 165 dated
11.01.2021

i 4 Annexure K 22-24
Copy of letter dated 30.06.2023 of the Hon’ble
Member of Parliament along with complaint of Sh.
S.L. Verma

12 Annexure L 25-29
Copy of the report of the visiting team of officers.

13 Annexure VI 30-32
Copy of Notice u/s 33 A of the Water Act, 1974 as
well as show cause notice for revocation of consent
to operate under Water Act 1974 and revocation of
authorization under the Hazardous Waste
management Rules, 2016 along with notice for
imposition of EC with hearing before Chairman of
the Board on 25.04.2024

14 Annexure N 33-36

Proceeding of the hearing held before the Chairman
on 25.04.2024
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15 | Annexure O | T 37

Copy of reminder issued to the Assistant Excise and
Taxation Commissioner, Excise and Taxation

Department Ludhiana vide letter no 754 dated
1 3.05.2024 =

16 | Annexure P 38-42
A report received from State Sale Tax Officer,

| Ludhigna vide letter no.124 dated 13.05.2024 |
17 Annexure Q 43-48

Copy of order no.329 dated 24.07.2024 issued by
the Board imposing Environmental Compensation

Date: 8.01.2024

Punjab Pollution Control Board
Regional office-1, Ludhiana
Place Ludhiana

(On Behalf of Punjab Pollution Control
Board)
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<827 PUNJAB POLLUTION CONTROL BOARD

Regional Office-I, E-648-B, Phase-5, Focal Point, Ludhiana.
DETAILS OF BE SUPPLIED FOR THE COLLECTION OF SAMPLE
PART-A

—— S—

Name & Address of the ndustry \\\.S- SUW\I ¥ \C'“"}’. ~fr @

B3 Dedurdied frrea—A
Lnamdvan
2 Rawmatenal used Cshton & Polintey Ga)mf\g_

Qemi (A nidaest ( %ﬂd}

1

3 v froduct

”- w. Processes involved @,\w&/\ ﬂ; ,? o\ -“/a > 0\/“’_8 Q (’r&@“?‘ 1825 1
- | dogeiva - Qeuians s ;
F 4 1. Givelhe name of the processes in ‘-"3. 'Q > Aunler (-Mva)

operation al the time of sampling (\S),& o ST)WC}'\W

w.  The number of wastewsaler

streams from different processes \\r\\\pc__o\ Cotane Qaoad o
along with discharge of each. ~NysUn CR\aRY
5. i. Quanlity of industrial effluent discharge per . :
hour (in liters)/m’/day. N b2 “U‘U C SNee (‘]o—\xgl
i, Is the duscne;xge of industral effluent
continubus .‘on  intermittent and It N\ WM -Q\,( Fouaiva
intermitlent, date & time of its discharges g? ol ¥
ii. Is the quantity and quality of industrial. W%—D YA~

effluent from different streams uniform
through out or not.

iv. Present method of disposat of wdustrial WD Sewer
effluent.
:1,; 6> i Working hours %“\3('2 Q\,\L.\-{L (g )
“\' ‘
! ii. Closed day Sqm\n.\a
7. Number of outlets through which industrial
effluent is discharged/carried outside the induslry. O “’Q“I ok
8. Name of the occupants/representative of the . : .
:Sr;ﬂ:s:[r: valh designation present at the lime of %1‘\ : Q\&‘f\\ Qg:\m OWn A
e ADV 123~ 02532 7
9 Pprocess nol working at the time of sampling & Con o \
vihy? \ V\\h\\‘a > P€‘4N\k~b Qaves

(romet®

10. - Parameters to be analyzed.

}1.  Sample preserved for (lick) {‘D\_) “\1/ TOL , oD TSS
. Organic parameler (freczer betow 4°C) < % S CaoD
a Moetals (p! less than 2 with HNO,) 53 5 C)\ \ A W

m, Cyande .(pH above 10 with NaOH)

Sy A Phedie @rhonds

w. Ol & grease (sepagte 1 LL sample glass 0 L
bottles & freeze) &\/ L¢ A b\M )
S A . ™

v. Otlhers
Eranronmental EngNeE! £ s A
punjab Potiution Controt B2rd, k9 Tew e

Regional Office-1, LUD
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st Wt oD

12 Details vnsunl's report of Waler 8 Alr B Co 6 i Griem Wh U\M)
R} Hamg the components of Lhe 1P which were T T “"’"\“"d“? \PM \\
wntking = Tp bud b—“ TB“ s
5{70\_&,‘\ tuJ C}N—J\W
u 1l any component was nol warking why?
' ' 14 Dale & lune of colleeling the sample 3\ \ \)_0\ 9 2,015 Qi

." r"-
15 Tempatalure i “C

a)  AirfSample ‘ \ ‘1 C_. L :

et

16.  Colour and odour of the sample C)'Mﬂ-ﬂ—’n t <(1,\ G\)uz.(\}
17. Type of sample collected graly or Edmbgg'le e ('YW'N

t!

18 Pontof sample collection © - LY p’\
‘ v—«p O\J h’(

T Dy \‘\'Si’r "k P Yo i
5w~ \»MU Y e e
NS hrred  (ed gz/;“j_ o ep
M“”*‘() e M ™oy
e gulor . aheudios T Geaied
Q% W %wu_.;w,,\,ﬂ Comps

NOTE:- i d\’)MZA Q(\\"CA« /Q\,a~

i. The samples of trade effluent of M/s ___ ' . )

/4 the point mentioned at Sr.

No. 18 above was collected in the presence o
Sh. ocgpier
representative of the industry/placed in dry e container after explaining the provisiont

of section 21 of the Water (Prevention & Control of Pollution) Act, 1974 to them. N¢
request Lo send the sample to the Sta ater Laboratory under section 52 (i) if the saic
Act has been made by occupler/rgp: Sentative of the industry. The sample was stirred anc
placed in dry bottle/dry bottles and sealed hearing
inscription of AEE. _

) By A\ ela (glce} 3) B Tediveley Yane @)
D) B Om foslosmge) ) $h 0w (Tedur)

Signature o;. the occupant/Representative Signat

of the Industry with Designation official collecting

7

sample

ok

Recewved sealedfunsealed and preserved sample on

a}\l through Sh.
Environmental Enginee BOARD ANM;IYJI
Pungab Pollution Control Board, Pa

Regionat Office-1, LUDHIANA T
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Punjab- Pollutxon'-Con’c r
‘Gontrol Board m/

Zonal Laboratory, E-648:8, 2" Flaor, iel.Far. LT,
Phase-5, Facal Point, Ludhiana. = sy fE:P- 1...,{‘

e, S 7 \\\'- \! =

P

boratory Sampl Water Analysis Report B 1l
1. | Laboralory Sample no. - . _ i =
2. | Name of-lndustr;- : E-823/Zonal Lab /2018 &/ Ve
M/s:Sumit Knit Fab, sfedt ..., —_rTr
: B-3, Industrial Areaopf;r“t S 57 // g /\»\
] : - 1 Ludhiana, e .‘
- |73, | Name of Sample Collecting Officer: ~ . Kalsi; Senjor -Envirofimental Engineer
‘o ) Y 5 El‘ = ’
| b R Jati
il 'De51gnalnon of Officer-/ Auﬂ\onzmg Tost L EnitG
- 5. | Type ofSample : R ?Gra.b" i
¥4 6. | Date & Time of Samiple Collecnon s [03.052019 02 15 pm - f
¢+ v 7, | Dateol Recewmg/Commencement 03:01:2019 - : '
S. | Date of Compietion i 2019 - ——‘l
& g Pomtvof‘Sample Colletion® *: - outlet .lé:ii(lihg to mai_r_i.-_éew’er :
10 | vestMethocs "As per relevant parts of 15:3025 & Methods of APHA

Results:
Sr. | Parameters .. Final outlet feading to main sewer
5 No. . " . .
: 1 |pH L 664 ¥ x
t AoZd TotalSuspendedSohds‘(mg/l) - (129 ¢
i 3, L0 v}: i‘-—-27’7
& -."j; ;B:o-ci‘emlcal Oxyge (A .
-6, " { Ol ‘& Grease.(mg/l) 80~ 1
7. *| Phenolic Compoundi{ma/l) -~ BDL )
8, | Ammonical Nitrogen(mg/t) - BDL i
9. | Sodium-Absorption-Ratio 4.97 ~ i
10. | TotatChrome {mgfl} 7. Sl Rt LT B 5 BOL ;
| 11. | Sulphide (mg/l) T R gy BDL
<y PBOLmeans Below Method Detection Limit. . '
2 ( ' -
Sample Analysed By .
A Asstt Scientific Officer,
- i * {Incharge, Zonal Lahb’\
Ends. No,_j-_\_é_c__ D'\ted 16 J oK q‘l

* A copy of the above is fnrwarded to the rollo
with. data shéet. . : ;
1. The Senior, E;wironmental Engi

wm or: information anda\ecessary actlon please along

S e
o Qe
Asstt, Sctenlific Oflrcef’}sr
z%]t n

v ' V! lof'(llf.‘- ln!wr')n:u, £
! 3 nlkcn ‘lppmv‘l ) ‘

e 41) cceptin tult _wltllou - f
* The report shall noethe repro u‘;’:j\m& § i ;

Environmental Enginee.
Punjab Pollution Control Board,
Regional Office-1, LUDHIANA
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“=2¥ PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Faxi- 0161-2672280 Webslte:- www.ppcb.qov.In omall:-ggcbzoildh@' dmail.com

No. Speed post/Regd. it m,.fupated,}y.(x
To e gt 1,044
M/s Sumit Knit Fab, i }

fo e
iy BT

B-3, Industrial Area-A,

Ludhiana Al E? '1)7 W

sub: Directions uls 33.A of the Waterl(PieventIon..&.Contg;gl ’c';fﬁ llution)
Act, 1974 as amendaed In 1988, AN

i, Whereas, it is mandatory on the part of industry to obtain the ‘consent to
[,‘E? operate’ of the Board to operate an outlet as required under the provisions of the Water
};‘i?.-“(Prevenlion & Control of Pollution) Act, 1974 for discharge of effluent from its industrial
" premises. :
-And whereas, it is also mandatory on the part of the industry to provide
adequate & appropriate effluent treatment facilities to bring down the concentration of
various pollutants in its effluent within the permissible limits prescribed by the Board.
And whereas, the Hon'ble Supreme Court of India, New Delhi, while
considering CWP No. 375 of 2012 titled as Paryavaran Suraksha Samiti and Others
Versus Union of India and Ors has passed its order dated 22.02.2017 that:
1. All the industries are required to setup ETP/CETP/STP and make them functional
within the prescribed time limit of 3 months..
{ 2. The State Pollution Control Board's are required to carry out inspection to ensure

RERET oS s

the compliance of the directions of the Hon'ble Supreme Court of India.
3. The industrial units, which have not been able to make their ETPs fully operational
4 within the notice period shall be restrained from any further industrial activity.
F 4. The Punjab Pollution Control Board should initiate the Civil/Criminal action against
the defaulting industries.

And whereas, the industry is operating its outlet in violations of the
provisions of Water (Prevention & Control of Pollution) Act, 1974, Thus, causing
pollution in intentionally & deliberately.

And whereas, the Punjab Pollution Control Board in compliance to the above
said orders passed by Hon'ble Supreme Court of India, New Delhi, has given Public
notice through a common advertisement in ‘various newspapers on 17.03.2017 and
subsequently final notice on 18.05.2017 to apprise the industries about the order
- ~“assed by the Apex Court of India. A time of 3 months was given through the said
F( notice to make the effluent treatment plant fully functional i.e. by 21.05.2017.

And whereas, in compliance to the aforesaid orders, the Industry was
visited by the officer of the Board on 03.01.2019 and following observation were made:-

1. The industry has installed 6 no. washing cum dyeing machines, 6 no. Tubuler, 2
no. hydro machines, 1 no. Ozone machine & 2 no. tanks for simple washing of
fabrics, 2 no. knitting machine (not in operation) and 2 no. raising machine not in
operation, :

2. The industry was in operation during visit and untreated effluent was being
discharged into sewer. During visit, the untreated effluent sample was collected
from the final out leading to sewer and the effluent sample was sent to Zonal
Lab, Ludhiana for analysis. 4

3. The representative of the industry told that earlier they are doing fabric
processing by raising and tubular only. Thereafter the process of washing and
dyeing was added and the ETP was'provided for the trea@ of the effluent
generated from washing and dyeing process. ‘

4. The representative of the industry told that they have restarted the unit after
Diwali.

5. The industry has installed 1 no. wood fired boiler of capacity 600 kg/hr equipped
with stack of heigiit about 35ft from ground level without sampling arrangement.

6. The industry has installed ETP but the physical condition shows that it has not
been operated-since long. i o SR

7. The industry has insfailed 1 no. DG sét of capacity @&\(}whnch is without

o

ot

canopy.
Environmental Enge..

Punjab Pollution Control Boarq,
Regional Office-I, LUDHIANA
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No sludge of ETP was found stored inside the premises.
The industry could not show the record of consent to operate of the Board un,,ll
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Contrg,
Pollution) Act, 1981, j
10. The representative of the industry was advised to make the ETP of operatio,
immediately ahd apply for consent to operate of the Board as required ung,
Water (Prevention & Controf of Pollution) Act, 1974 & Air (Prevention & Control
Pollution) Act, 1981. :
And whereas, the inalter was considered by the Competent Authority
the Board and decided to issue directions for closure of the unit as the industry i
failed to comply with the provisions of Walter (Prevention & Confrol of Pollution} A
1974 and cags:i_hg water poilulion in the vicinity.
{ Now, therefore, the Chairman of the Board, in exercise of the powe
conferred upon it, u/s 33-A of the Water (Prevention & Controi of Pollution) Act, 1974
ame:nded in 1988, having been fully satisfied that it is a fit case to order the closure
the industry and hereby directs as under:- - rmEE
1. That the industry will dismanlle and remove all outlets and stop forthw
discharging its trade effiuent into Sewer or drain or through any other mode.

2. That the industry will not restart any process unless all necessary water polluti
control measures are taken and concentration of various pollutants in its treat
trade effluent conforms to the effluent standards laid down by the Board for s
discharges.

3. That the industry will not restart dis¢harging effiuent until it obtains the consen
the Board u/s 25/26 of the Water (Prevention & control of Pollution) Act, 1974
amended in 1988.

4. That Punjab State Power Corporation Limited (PSPCL) authorities is directe
disconnect the supply of electricity available to the industry.

In case of failure to comply with the above said directions, you are |j;
for action u/s 41 of the Water (Prevention and Control of Pollution) Act 1974
amended in 1988. '

8.
9.

Senior Environmental Engir
For & on behalf of Chair

Endst. No. gjf Datefd% /—l,—(
A{py of the above is forwarded to the Environmentah Engineet, Py
Pollution Control Board, Regional Office-1, Ludhiana for informatiop and submit
compliance of the directions within 07 days. ) 25
Senior Environmental Engj

. For & on behalf of 3@
Tl

ok

Envlronmsénta&g{gég%
Punjab Pollution Contral Board,
&%9*0::-3 gﬁgce-l. LUDHIANA
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S5 PUNJAB POLLUTION ‘CONTROL BOARD
. Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana -
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; Tole Fax:- 0161-2672280  Woebsito:- www.opch.gov.in emall:- ppcbzo1ldh@gmail.com

No. Speed post/Regd. Dated

L To m.w./aﬂ.nw./?ﬂ/

;:. . \w,rg@.fé'ﬁ’-l.zl A

3 Wis SuritKritFab, 1 | | o

s Sumit Knit Fab,

f B-3, Industrial Area-A, 13y é%/
L;,’ L.udhiana : fedl &, / ........... v, i,

[?—:v ‘ "\rj}'%h /7 ........ %L)\\
Directions uls 31-A of Air (Prevention & Control of Pollution) Act,
Ml 1981 as amendedn 1987, . :

Whereas, it is mandatory on the part of the industry to obtain the consent
to establish/operate of the Board to operate its {ndustrial plant /s 21 of Air {Prevention
& Control of Pollution) Act 1981 for discharging of emissions from its industrial
premises. o3 '

. And whereas, it is mandatory on the part of industry to provide adequate
and appropriate pollution control devices to bring down the concentration of various
pollutants in its emission including noise level within the permissible limits prescribed by
the Board.

And whereas, the Hon'ble Supreme Court of India,-New Delhi, while
considering CWP No. 375 of 2012 titled as Paryavaran Suraksha Samiti and Others
" Versus Union of India and Ors has passed its order dated 22.02.2017 that:

5 1. All the industries are required to setup ETP/CETP/STP and make them
i functional within the prescribed time limit of 3 months.
- 2. The State Pollution Control Board's are required to carry out inspection to
ensure the compliance of the directions of the Hon'ble Supreme Court of India.
3. The industrial units, which have not been able to make their ETPs fully
operational within the notice period .shall be restrained from any further
industrial activity.
4. The Punjab Pollution Control Board should initiate the Civil/Criminal action
against the defaulting industries.
And whereas, the industry is operating its outlet in violations of the
N provisions of Water (Prevention & Control of Pollution) Act, 1974, Thus, causing
Ff" “=:ollution in intentionally & deliberately.
# -~ Andwhereas, the Punjab Pollution Control Board in compliance to the above
: said orders passed by Hon'ble Supreme Court of India, New Delhi, has given Public
notice through a common advertisement in various newspapers on 17.03.2017 and
subsequently final notice o 18.05.2017 fo apprise the industries about the order
passed by the'Apex Court of India. A time of:3 months was given through the said
notice to make the effluent treatment plant fully functional i.e. by 21.05.2017.

And whereas, in compliance to the aforesaid orders, the Industry was
visited by the officer of the Board on 03.01.2019-and following observation were made:-

1. The industry has installed 6 no. washing cum dyeing machines, 6 no. Tubuler, 2
no. hycro machines, 1 no. Ozone machine & 2 no. tanks for simple washing of
fabrics, 2 no. knitting machine (not in operation) and 2 no. raising machine not in
operation.

2. The industry was in operation during visit and untreaied efiluent was being
discharged into sewer. During visit, the untreated effluent sample was collected
from the final out leading to sewer and the effluent sample was sent to Zonal
Lab, Ludhiana for analysis. o

3. The representative of the industry told that earlier they are doing fabric
processing by raising and tubular only. Thereafter the process of washing and
dyeing was added and the ETP was provided for the treatment of the effluent
generaled frcm washing and dyeing process. .

4. The representative of the industry told ‘that they have(;e)!iﬂ/ed the unit after

s oRE b P e A ey
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{

Diwali.

' Environmental Engin
Punjab Poliution Controlngoaigl
Regional Office-I, LUDHIANA
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5. The industry has installed 1 no. wood flred boller of capacity 600 kg/hr equipbht

" with stack of height about 35ft from ground level without sampling arrangemen;”

. . The Industry has installed ETP but-the physical condition shows that it has ,"‘
been operated since long. ; "

7. The industry has installed 1 no. DG set of capacily 62 KVA which is with,:
canopy. B : - ‘ :

No sludge of ETP was found stored Inside the premises. ' i
The industry could not show the record of consent to operate of the Board unds
Water (Prevention & Control of Pollution) Act, 1974-& Air (Prevention & CGontrol g{
Pollution) Act, 1981, , ’ :
10.The representative of the industry was advised to make the ETP of dperations;
immediately and.apply for consent to operate of the Board as required unde
Water (Prevention & Conlrol of Poliution) Act, 1874 & Air (Pravention & Control ot
Pollution) Act, 1981. B ; .
And whereas, the matter was considered by the Compelent Authority.of thi
Board and decided to issue directions for closure of the unit as the industry has failed &y,
comply with the provisions of Air {Prevention & Control of Pollution) Act. 1981 anu’
causing air pollution in the vicinity. ' ?‘
Now, theyefore. the Chairman of Punjab Pollution Contro! Board, in exercise of
the powers conferred upon it, u/s 31-A of the Air (Prevention & Control of Pcllution) Act,
1981 as amended in 1987, having been fully satisfied that it is a fit case to order the
closure of the industry and hereby, directs as under:-

1. That the industry shall stop operating all outlets & stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. That the industry shall not. restart any process/plant unless all necessary air
pollution control measures including noise are taken and concentration. of various -
pollutjants conforms to the emissions/noise level standards laid down by the
Board. e ‘

3. That the industry shall not restart discharging pollutants until it obtains the consent
to operate of the Board u/s 21 of Air (Prevention & Control of Pollution) Act, 1981
as amended in 1987. : S

4. PSPCL, authority is directed to disconnect the electric connection of the industry
with immediate effect. 3

in case of failure to comply with the above said directions, you are liable
for action u/s 37 of the Air (Prevention & Control of Pollution) Act 1981 as amended in

1987.

oo .

S
Senior Environmental Engineer |
9. For & on behalf of Chairm;w{i

Endst. No. /’ Dated 252 — I
A copy of the above is forwarded to the Environmenta&:tﬂwgif%er. Punjab
Pollution Control Board, Regional Office-1, Ludhiana for information and submit the

compliance of the directions within 7 days. .
' \257.-51\115

Senior Environmental Engineer '
For & on behalf of Chaié%an

%L
0

0

Envwonmental Engmecij A

-t Pollution Contro! Boali
Punab pel Office-1, LUDHIAN:

L e
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A et /o
“Zm!:‘UOI;IﬁJA? EPOLLU'HON ....ONTROL BOARD,
ce- 648-B, 2
Tele Fax:- 0161-2672280 ‘Websito! Phase V,‘Focal Paint;Ludhiana <\ (L
- abhsltet- wvny. nl?ci) S{OV. In emall' ppcbzn1ldh@gmail.com /
o _ Speed Post Dated =
1. The Chief Engtneer (Operation AP, rr""w
- :‘;Punja Tta’&e POw: ppo,ratro)n "_"m'féﬁ 7/
e 1’];he Sgp&nt{ﬂ?dmg ngmeer (Distr utlon)' |
o \ unjab State owerCor fi Lf TN
<D ;.,"_,.Ludhlana. ; POrRHonES

Mis Sumlt Knit’ Fab é-3 Industnal Area-A, Ludhlana

The Competent-Authority of Board has decided toissue direction u/s 33-A
of Water {Prevention-& Coritrol of Pollution) Act;. 1974 & Air (Prevention & Control of
Pollution):- Act; 1981, for -disconnection of "électric connection -available to the

mdustrylpremlsee Wiﬂ1 leme ate effect You are; therefore dlrected to comply with the
: tol!owmg ‘dxrecho' ‘

all _dlsco hi: c;b,._,the supply - of

m‘e‘diate effect.”

“Senior:Environimental Engineér

6‘(70 R - For'&on behalf of Chairman
Endst No. ' .. Dated 2811
. ~ Acopy ofeithei’above he: Envnronmentai Engineer, Punjab
Pollution’.Control: Board," egional O dhiana. for ] rmatfi tand submitting
com ha a l't i : DA S ’ RN L -,.‘.«:".

pliance report, withih da N t {qu®~51,“q

Seniork Environmental Engmeer
For: & on hehalf of Chalr\g;}g I- 'Cf
Dated i, *-

¥ EndstNo,

A it -'Ea_b. B-3, Industriat
Hrea-A, Ludhian

nvironmental Engineer
:on‘behalf of Chairman

) Eriwronmental Engmeen
‘Punjab Poliutiont Control Board,
Regona omce-l, LUDHIANA
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{ e lanvironmental Lingineer,
1. aab Pollwion Control Board,
Rowonal Qltiee. Ludhiana.

~uhi- Directions u/s 31-A of Air Act, 198i & Directions u/s 33-A u/s Water
Act, 1974. Xk Yeotorrshiom & Eleefatc tomnechim,

. spoecied Sir,

Parawise clarification is as under:

1. That the industry has alreadly applied for consent to operate to Regional

Office as desired.

I'-J

That the PSPCL. disconnected the power load on 13.02.19 vide no. 51443

(copy attached).

L

That the industry has now installed new ETP consisting of

3 No. collections Tank (Batch Treatment).

fov]

b. Chemical Dosing Tanks with reaction channel.

Primary Tube Settler

»

d. Biological Tank

¢. Secondary Tube Settler

[} Pre-filtration Tank |
g. Sand Filter & Carbon Filter
h. Parameter Display panel /

. Flow Meter /

g ' Ermironmental E‘ngg\;g
b Pollution Contro '
P jonel Office-1, LUDHIANA
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4.' That the industry has provided port hole with ladder to collect air

emission samples.
. That the industry has instal tled canopy at DG set as desired.
Now the industry has resubmitted the consents and has also complied with
(he discrepancies. It is requested to kindly restore the electric connection and issue
us the consents. |

Hope my request will be considered.

Thanking you.
vours faithfully,

g;\d

Environmental Enginee!
Punjab Poflution Control Board,
Regional Ofﬂce—l, LUDHIANA
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, Ludhiana

Welslie:- waw.ppeligov.in

\

2\ )
jor}

.

s natch Nt solstere i
% — — Reglstered/Speed Post _ Date:
3 pistl H 1
'ﬁ-—ch——f 616701 » "']"m'-’t"»i/\fiﬁllentw 9836666
1200 AR T - /,n
Rishi Jethi T
3-B, Indl. Avea A Extn,, Ghore W, ' mh//
Ludlliﬂn:\,]’llllj:lb-l"101{)’ Eali el Ffed 2 ‘

5.

.

Grant of "Consent to Operate’s =) ) v S

Jischarge of effluent, perate’an outlet ufs 25/26 of Walter (Qﬁlcnﬁtﬁr &[(mltrnl of Pollﬁtﬁﬁjﬁct, 1974 for
/‘

[A\g

With reference to your application for obtaining '
er (Preveniion & Cor, aining 'Consent to Operate" an outlet for discharge of the effluent 5126
of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized logopl:ral\: an i;c?usltl:isafjl:r%it

fordischarge of the eftluen(s) arisi i s i :
Certificate. (s) arising out of your premises subject to the Terms and Conditions as mentioned in this

giculars of Cansent to Operate under Water Act, 1974 granted to the Industry

Mﬁlc Certificate No. CTOW/Fresh/LDH1/2019/9836666

Dste of igsue 13/05/2019

Dute of expiry : 1211112019 |
Certificate Type Fresh - . ]
sticulars of the Industry ' '

!Em: & Designation of the Applicant RISHI JETHI; (Proprieior) i |
‘ddress of Industrial premises Stuntit knit fab, o

. 3-b, indl. aFea a exin., ghore wali road.,

/ Ludhiana east,Ludhiana i-141010

Capital Investment of the Industry 84.61 lakhs

Category of Industry Red

Type of {ndustry 1040-Yarn / Textile processing involving any

effluent/emission generaling processes incltding bleaching.
dyeing, printing and coloring

Scale of the Industry Small
Office District i Ludhiana §

Rs. 7200/- vide R no, 1474779 dated 01.02.2019 as NOC
Regulurizution fee

Rs. 36000/- vide R no. 12/4779 duted 01.02.2019 under
Water Acl, 1974.

Rs. 36000/~ vide R no. 1374779 dated 01.02.2619 under Air
Act, 1981, )

Consent Fee Detnils

Adequate up to 30.06.2023 J

“This is computer geacruted ducuntent front oCMMS by PPCB™
Susait knit fih,Jeb, ndll, arewt o estie, ghere wali soud, Luthiuna cast,Ludhtiona i, 1420

~— ) . -~ g

2

 Emvironmental En
Punjab Pollution Controf gg;?g
. Regional Office-I, LUDHIANA'
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Row Malerials{Name with quantity per day;

GARMENT FOR WASHING/DYEING
@J30n0Numbers/Day
DETERGENTISOAP @1 5Kystday
DYES & CHEMICALS @10Kgs/duy

Products (Name with quantity per day)

—~~
WASHING/DYEING OF GARMENTS @J000Nuns,

Nil

Endst. No: 0% g -

By-Products, if any,(Name with yuantily per day) —
Details of the machinary ani processes As per application form -
Delails of the ERluent Treatment Plant Trade Effluent @75.0 KLD
Domestie Efffwent @0.7 KLD
-
Mode of Disposal INTO SEWER AFTER ETP
i P INTO SEWER AFTER SEPTIC TANK
Standlards to be achieval wnder Water(Prevention & As prescribed by the Board
Control of Pollution) Act, 1974
T
1
110572019
( Ravinder Bhatti )
Environmental Engineer
For & on behalf
of

(Punjab Pollution Control By

Dated: ’ 3—6‘—3

A copy of the above is forwarded to the following for information and necessary action please:
The Environmental Engineer, Pb. Poliution Control Board, Regional Office-1, Ludhiana,

13052019
{ Ravinder Bhatti )
Environmentul Enginecr
For & un behall
s o
{Punjab Pullution Control Buf

“This it cumputer generted document fron OCMMS by PPCAT
Surttit Autit fuh, Jb. inell. sreat @ et ":IWNQS' sl Luadhitiny ewss, Lithics

Q —

3)
ronmental Enginee!
Envi Board,

:ab Pollution Control
P Ragions! Office-l, LUDHEANA
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PUNJAB POLLUTION CONTROL BOARD

Zonal office-1, Ludhiann

Webslte:- wwiw.ppeb.goviin

.“.m‘l"\k‘h No: Registered/Speed Post o o Date: /

v ORI TRy

L Regiteatian 0: _ RISLOHAs(670} T vy fresp. 1 OPligation No: 933508
2 gy

B et 11

U RISHIIETH f”':!y/ \

,' 3-B, Indl. Avea A Extn,, Ghore Wali Rund, et #‘305" ;i

Ludhinna,Punjab-141010 Bt Q)%],S)H T

ot Grant of "Consent to Operate' w/s 21 of Air {Prevention & Control of l’olifffion) Act, l‘)St 'rtlgggl‘nrue of
B omissions avising onl of premises. o

With reference o your application for obtaining ‘Consent to Operate' w's 21 of Air (Prevention & Controi of
Pollution) Act, 1981, you arc hereby, authorized to operate an industrial unit for discharyc of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

wiculars of Consent to Operate under Air Act, 1981 granted to the industry

o - -
onsent to Operate Certificate No. CTOA/Fresh/LDH1/2019/9835498
ipate of issue 3 13/05/2019

imate of expiry ¢ 1201172019

iCerificate Type & Fresh

farticutars of the Industry

tame & Designation of the Applicant . RISHI JETHI, (Proprietor)

{1 +ess of Industrial premises Stmit kit fab,
F:/ 3-b, indl. area a extn., ghore wali road,
' Ludhiana east,Ludhiana i-141010
Capital Investment of the Industry 84.61 lakhs
Catesory of Industry Red
Type of industry . 1040-Yarn / Textile processing involving any

¢ffluent/emission generating processes fncliding bleaching.

dyeing, printing and coloring
Scale of the Industry Small
Office Districl Luwdhiana i
Cunsent Fee Petalls l}‘s. 3f3g?l- vide R no. 1374779 dated 01.02.2019 under Air
cl, i

_ ]

“This is computer generted ducuuent from OCAMS hv PPCE™
Sumit kuit fith,3+b, Indl. arest st exint , ghure &nﬁ rueadd,, Landhicona cost, Ludhiona i, 141046

Page,
7\/

. Environmental Enginee
Punjab Pollution Control Board,
Regional Office-1, LUDHIANA
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N .
; : 4
Raw Materinls (Name with Quantity per day) Garatent for Washing/lyeing @ 3000
nos.May, Detergent/Suup @ 13 Kys/day,
Lyes & Chemical @ 10 Kpshlay
ol . N
Products (Nanie with Quantity per day) Washing/Dyeing of garments @
' _ 3080 No.Jday
By-praducts, if any, (Name with Quanliiy per day) il .
Details of the machinery and process As per application form ~
Quantity of fuel requived (in TPI) and capacity of Woud @) 1.2 Kghlay for baby boiler
boilevs! Furnace/Thermo heater ele. 15D @ 20 firkduy for DG set -
Type of Ajr Pollution Control Devices lo be lustalled  {NR
Stack hoight provided with cach hofler/thermy 15 moter ahove roof tevel fur baby hoiler
heater/Furnace efe. 3 meter ahove roof level for DG sul.,
Sourees af emissions nnel fype of pollutonls 1 o wood fired baby botler
AT Lo DG set 62 KVd Copacity
“
Standards to be achcived under Alr(Preveniion & As prescribed by the Board
Control of Pallution) Act, 1931 :
N
4 f
: '
13052019
{ Ravinder Bhatt; )
Enviranmental Enginey
For & on bekaif
of

(Punjab Pollution Control B,

Fadst. No. 09 $ 91/ Dated: )g) )7 23

A capy of the above is forwarded 1o the following for inforntatton and tiecessary action please:
The Environmental Engincer, Pb. Pollution Control Board, Regronal Office-1, Ludhiana,

1Jseety

( Ravinder Bhatti)
Environmental Enginea .

,'.t-'l_ &on L‘s"lll’f
of
(Punjub Pollution Control Bon

“This 15 cumynstor geacomiod dosmens from QCMMS by PPCR”
Surst kot fule 3B, it wrew  eatn., Shore woli o, L\ hicna evst, Lndher

0 e

Environmental Enginee.
' Punjab Pollution Contral Board,
Regiona! Office-1, LUDHIANA




r

TR ———

,QSLGJ

)

- %j%

‘nispntch No:

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-13, Focal Point, Phase-5, Ludhlana

ATV {33-§
Srh

(g W
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N
e

DntcOED «

Webisite:- wwvsv.ppeb.goviin

Registered/Speed Post @ //\

b 8

Sapplication No: 11669141

o Registration ID: _RISLDH3616701 P

Rishi Jethi

3-b, Indl Area A Extn,, Ghore Wali Road,

Ludhiann,Punjab-141010

2y

!

gutars of Consent to Operate under Water Act, 1974 granted to the industry

Renewal of conscnt to operate granted vide no. CTOW/F D iTE6GE Tk
upto 12.11.2019 under Water (Prevention & Control ‘of P@Y@Ig%ﬁ 99{7943356 @g{j}liﬁiﬂw valid

'. /
21 mfﬂﬁ

B

———— T
ent to Operate Certificate No. CTOW/Renewal/L.DH1/2020/1 1669161
ol issue ¢ 03/03/2020
- 12/05/2020___—

wrof expiry :
wo

gificate Type :

Tenewal _

aious CTQO No. & Validity :

CTOW/Fresh/LDH1/2019/9836666
From?13/05/2019 To:12/1172019 .

p—

geulars of the Industry

ime & Designation of the Applicant ", .

RishisJéthi s(Proprietor)

tiress of Industrial premises

T | Sumit Knit Faby,
3:bulndls AreaAeExtn,, Ghore Wali Road,,

&
% [Zridhiana EastLiihiana I-141010

- R «
wital Investment of the Industry = | 97432 laklis” .
tegory of Industry éed .

1040-Yarn / Textile processing involving any

pe of Industry
effluent/emission generaling processes including bleaching.
dyeing, printing and coloring ]
%lf the Industry Small -
0‘3; Dt Ludhiana {

Sumit Kuit Fab.3-b, ndl, Area 4 Extn., Ghdpe Wall Road, Ludhiona East.Lediriana L 141010

“This Is compiter generated document  from OCMMS by PPCB*
3&

A/ Payel

[
Environmental Enginee!
Punjab Pollution Controt Board,
Reglonat Office-1, LUDHIANA
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specific Conditions:

313 A ¥V
.. The industry shall install & commission the ZLD as per undertaking given by it,

1. The industry shall apply for revised conscnt to operate afler commissioning of the ZLD withi
1. The industry shall be bound to comply with the directions of the cmnpclcn% authorily rcg\:tril}?:gaim:ﬁ;uion(np gradation of

wisting treatment facility ime to time,

All the other contents and conditions of consent will remain same as meationcd in original
:‘TO\\'lFrcshfLDH11201919836666 dated 13.05.2019 valid upto 12.11.2019 gmnt«:(dlSn‘:lr::El\q?a(::r(‘;cfgt'ggfion & Control of

Jollution) Act, 1974.

Doy

00372020
{Om Parkash)
Envirenmenlal Edgineer
For & un behalf
of
(Punjab Pollution Control Board)

i
4

Endst. No.: 7 86 Dated: ' L//g./ﬁ-D

4 copy of the above is forwarded to the following for information and necessary action please:

Snvironmental Engineer, Punjab Pollution Control Board, Regional Office-I, Ludhiana. He is requested to ensure the comgk,

5[ the consent conditions.

Load)
031032020
(Om Parkash)
Envircnmental Engineer
For & on behalf
of
(Punjab Pollution Contrel Bo:

’

“This is computter geaerated dociunent fron OCMMS by PPCH"
Sumit Knit Fab,3-b. fudl. Arca A Extn., G};gwm(ﬁ[,zu{!ﬁmm Eustl

)

4
Ervironmental Enginec
Punjab Pollution Conu'olngoar:ii
Reglonal Office-1, LUDHIANA
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; PUNJAB POLLUTION.CONTROL BOARD {
%_‘ Zonal Olflce-I, E-648-B, Focal Polnt, Phase-5, Ludhlana B
/_\\: Webslie:- winwv.ppeb.goviln :
oz
pispatch No : Replstered/Speed Post Date: 5741 ¢ 22 /2(\}- ’

SCe pALl e - .‘1:-~
o Registration ID:  RI9LDII3616701 Applicaiion ' (2 ‘11669143 B ]—51’
A &
Rishi Jethi

3-b, Indl. Area A Extn,, Ghore Wali Road,
Ludhiana,Punjab-141010

Renewal of consent to operate granted vide no, CTOA/Fresh/LDH1/2019/9835498 dated 13.2 i
12.11.2019 ustder Air (Prevention & Countrol of I’ol!u'llon) Act, 1981, ; istISERID mlldivpte

ti:ulars of Consent to Operate under Air Act, 1981 granted to the industry

— —

msent to Operate Certificate No, N - |CTOA/Renewal/LDH1/2020/11669148
@oﬁssuc : . - ) 03/03/2050

nte of expiry : . s o 12;0.5/2620

;u—’ﬁcntcTypc: <o o s ,Ign_a;,';lw .

wevious CTO No. & Validity : : CTOA/Eresh/LDHI/2019/9835498

—

| Fronit13/05/2019 To:12/11/2019

sticulars of the Industry

ESnmc & Designation of the Applicant - 2 i Ii{is'lii'.le‘lhi, {Proprielor)
Address of Industrial premises s | Stnit Knit Fob,
" P 5% | 3%, Indl. Area A Extn., Ghore Wali i
Ludhiana East,Lidhiana I-141010

Capital Investment of the Industry 97.32 lakhs

Category of Industry Red

Tyne of : 1040-Yarn / Textile processing invol )
e of Industry effluent/emission generating procestiding bleaching,
l M dyeing, printing and coloring

Doy
Seale of the Industry Small
Olfice District : Ludhiaua {

“This is compuier geaerated ducument from OCMAMS by PPC

Stemnit Knlt Fob,3-b, hudl, dkea A Extn., Ghore gyttt Eust Lttt L1010
Page!

Eog
Environmental tiign.

Punjab Pollutiont Control Boargq,

Regionat Office-I, LUDHIANA
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Specific Conditions: N |
1. The industry shall not use any fucl except wood @ 1.2 Ton/day in its baby boiler for bucning purposc,
2. The industry shall get lte stack emission monitoring of boiler within one month from the Board Inb

"All the other contenis ard condilions of consent will remain same as mentioned in original consent no.
CTOA/FresivLDH 1720199835498 dated 13.05.2019 valid-upto 12.11.2019 granted under Air (Prevention & Canlrol of

Pollution) Act, 1981.

%

Dexri)
© o oyolnom
.{Om Parkash)
Environmental Engincer
!: For & on bernif
of
(Punjab Pollution Control Boargy

Endst. No.: 7 '?g’ Dated: L{/S/_Q_o

A copy of the above is forwarded 1o the following for information and necessary action please:
Environmental Engineer, Punjab Poltution Control Board, Regional Office-1, Ludhiana. He is requested to collect iy

& f_——ﬁ
emission sample of the industry within onc month. A
\_Af-__—

Qeardy

(Om Parkush)
Environmental Enginecr

For & on belalf
of
(Punjab Pollution Control B

&

Erwironmental Enginee

: d
:ab Pollutiont Control BO2TE
Nv‘z‘egama* Office-1, LUDHEANA

"This is computer generuted document from OCMMS by PPCB*
Stmit Knit Fab,3-b, Indl, Area A Extn,, Ghore Wali Road,, Luditianca East s
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To
Member Secretary,
Punjab Pollution Control Board,
Patiala.
Subject: Complaint regarding discharge of waste water into municipal sewerage by a dyeing

factory in Ludhiana and approval given by the officers for extracting water from underground

till 30-06-2023.

Regarding the above subject, it is being brought to your notice that a complaint
has been filed by SL Verma from Ludhiana along with documents. A dyeing factory is violating
norms set by the Punjab Pollution Control Board. Considering the seriousness of this matter,
proper action should be taken after thorough investigation. The complaint is being sent by

default with this letter. The number of documents enclosed herewith is 09+74=83.

Thanking you.

Sant Balbir Singh Seechewal

[

| Enwonmentatlr me‘e;
iab Pollution Con rd,
PuRne];Ional Office-1, LUDHEANA
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To
Sant Balbir Singh Seechewal Ji,
Member Parliament (Punjab),
Sultanpur Lodhi,
Punjab.

Subject: Sumit Knit Fab, 3B, Industrial Area A, Extension, Ghodewali Road, Ludhiana by
Pollution Control Board Officer, Sales Tax Department and Corporation. Complaint regarding
violation of law by paying heavy bribes and causing loss of Rs. 2,96,56,250 (rupees Two Crore
Ninety-Six Lakhs Fifty Thousand Two Hundred Fifty) to the exchequer of the Government.

Respected Sir,

Request that | would like to bring to your notice that this dyeing factory named
Sumit Knit Fab was running since 2005. But from 2005 to 2018, it had neither the pollution
control board nor the corporation's permission to discharge water into the sewage. In 2018,
after we complained to the Chairman of the Punjab Pollution Control Board, it was closed and
after a few days, it was closed without any compensation, which is Rs. Permission was given
again without installation.

It is also worth mentioning here that Sumit gave permission without taking
compensation from Knit Fab, this is very wrong then the officers said to me that you have any
proof that this factory is running since 2005. | gave them the evidence which is attached to my
complaint. The officer was shocked to see the evidence. But after seeing all these evidences,
they took no concrete action Spent a lot of time. But did not get compensation of Rs.
2,96,56,250 (rupees two crore ninety-six lakh fifty thousand two hundred Fifty).

It was clear that if they took the compensation from 2005 to 2017-2018, both
their job and dignity were at risk from the government. Because of this, they ignored my
repeated complaint and the officers gave permission to Sumit Knit Fab to draw water from the
land and use it from 25/08/2021 to 30/06/2025, which is completely wrong. Because the
water of that factory is in excessively high and that factory is located in a very small area and
the ZLD system installed by the industry for re-use of effluent is just an eye-wash. Due to this,
all this water is put in the sewage of the corporation at night. Officers fill their pockets from
this factory and together with the officers, they are ruining the government's treasury and the
precious lives of people by giving cancer.

| request you to investigate the evidences attached with my complaint, if these
evidences are correct then reprimand the erring officers and pay Rs. 2,96,56,250 (rupees two
crore ninety-six lakhs fifty-six thousand two hundred and fifty) from Sumit Knit Fab.
compensation should be deposited in the treasury of the government so that the officers and
factory owners cannot commit wrong doing in the future.

‘ Environmental 5ngg|aegn
Puniab Pollution Contr rd,
Rgglonal Office-1, LUDHEKANA
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Details of the evidence are as follows.

1. Corporation's acknowledgment based on which Pollution Control Board granted
approval to Sumit Knit Fab in 2019 which was completely wrong. This receipt is not
NOC and the Pollution Control Board cannot allow the corporation to run the dyeing
factory without NOC, but the officers of Pollution Control Board issued NOC without
collecting compensation of Rs. 2,96,56,250 (rupees two crore ninety-six lakhs fifty-six
thousand two hundred and fifty).

2. The electricity bill of Sumit Knit Fab in 2003 is in the name of Rishi Jethi who is the
owner of this factory.

3. In-house purchase and sale information of Sumit Knit Fab from 2005 to 2018 which
clearly shows that Sumit Knit Fab have bought machines of dyes, chemicals, salt, fuel
and dyes from 2005 to 2017-2018.

Even after seeing all these evidences, the officers of the pollution control
department gave permission to operate this factory in a wrong way.

| request you to investigate it and take appropriate action. If | am found to be
a liar then appropriate action should be taken against me.

Yours Sincerely

. PO
D afd ~ 5. (- 2022 ?\wy

SLVerma

M: 98140-45290

[

| Environmental 5ngg\ae§|
Puniab Pollution Contr rd,
Re]gional Office-1, LUDHEANA
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Visit of M/s Sumit Knit Fab, B-3, Industrial Area-A, Ludhiana

BACKGROUND ,
Constitution of Committee

Sh, S.L Verma had made a complalnt against the subject clted Industry for violating the provision of
the Environmental laws. The Competent Authority constituted team of the following officers to verify

the contents of the complalnt and to report In the matter:

1. Er. R.KRatra, SEE, PPCB, Zonal Offlce, Jalandhar
2. Er. Arun Kumar Kakkar, Retd SEE, PPCB, Zonal Olffice, Jalandhar
3, Sh.Sandeep Gupta, Sclentlfic Offlcer, PPCB, Zonal Lab, Jalandhar

Itwas also declded that one AEE outslde the Ludhlana Area of Jurisdiction may also be Included in the

team. Accordingly, Er. Jaspal Singh, AEE, Regional office Sangrur was associated In the team.

Consents Status

The industry was granted consents under Water Act vide no. CTOA/Renewal/LDH1/2021/16446028
on 25.08.2021 and under Air Act vide no. CTi OA/Renewal/LDH1/2021/16446028 on 25.08.2021 both
valid upto 30.06.2025. These consents were granted with following special conditions:

1. The industry shall properly operate‘its ETP followed by ZLD system and shail not discharge any
trade effluent (treated or untreated) Into sewer.

2. The consent Is subject to revlew In-light of any report received from Excise and Taxation
Department and Municipal Corporatlon, Ludhiana regarding commissioning of the unit and Board
will be at liberty to take suitable actlon agalnst the industry.

3. The industry will provide proper arrangements‘to dry Its ETP sludge before packing in bags for
storage, such arrangements must include to avold rain water into it i.e in drying area.

4. The industry will submit report form ETP supplier for the optimum quantity of chemical/ coagulants
used for treatment In its ETP as well as operational'manual of the same.

5. The industry will provide the automatlc dosing arrangement for optimum chemical/coagulants in
its ETP Instead of manusl system.

6. The industry shali submit monthly data on’power consumptlon In the industry, production, power
consumption In ETP, sludge produced, fresh' water consumption trade effluent generation and
coagulants used/ consumed.

7. The lndustry'shall submit monthly data on consumptien of power for operatlon of APCD, chemicals

consumption in APCD If any, ash produced and Its disposal,

(Yo W U\’

Ly

_ 0 wioreoot . '
= e BT L 3 2 !

Environmental E‘r\gme:i;
Puniab Pollution Control Board,
Regionai Office-], LUDHIANA
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g The Industry will make the agreement with the brick kiins.for disposal of Its boller ash for usei

brick making., .
9. These speclal condltions shall be complied with by the Industry wlithin one month.

el It eye o

Authorizallon Status

The lnduélw was granted authoriation under HWM Rules vide no. HWWM/renev//LDKy
/2023/16731343 on 23,01.2023 valld upto 30.06,2027 (or Schedule 5.1_ @Q.BSKL/ Annum, Schedulg
33.1 @1600 no./annum and for 35.3 @3 T/annum respectively.

chort/OhservaHons of the Teany:

The team constituted by the, Board Inspected the Incustry on 02.02.2024 surprisingly and obsorvad

as under:

1. Thelndustrywas in operation and enly washing process was being done during the visit. Sh. Mati Lal,
Supervisor was available durlng the vislt. Despite request made through Sh. Moti Lal, the ovsner X4
the industry, Sh, Rishl.Jeth! did not turned up and associated with the team during the visit.

2. Theindustry hasinstalled garmentwashing machlnes, garment finishing/polishing machine, tumblers

" and 02 dip dyeing tubs. It has also provided wood fired hoiler. However, the representative failed ty !
intimate the capacity of the boiler. Perusal of the record revealed that the consent to the industry i
granted for wood fired baby boiler. .'

3. The industry has installed effluent treatment system comprising of conventional PhYS'O'Che""“‘G‘"
treatment [Equalization-cum-chemical mixing and reaction tank along with chemical dosing tanks,
primary tube settler, aerztion tank, secondary tube settler, filtration unit (Sand and Activated CarSex
Filter)) followed by tertiary treatment [Ultra-filtration, 2 Stage RO (reverse osmosis) and evaporaturﬁ{'

. In addition, siudge drying bed, sludge filter press is also provided. During the visit ETP as well as Re"
plant were in operation. At the time of entry, evaporator was not in operation. !

4. The industry has provided following meters and readings-of the same during visit were:

R L I

l. At Submersible pump: ' No display observed
Il.  Atoutlet of ETP {Conventional Treatment): 59339.465 KL }
lll.  AtRO-land RO-I! permeate leading to re-use feed tank: 570.5 KL :
IV.  AtRO Reject Outlet leading to evaporator;  2042.603 KL i
5. Theindustry has maintained the day-to-day record of the above sald flow meters and as per recc.:g ,
the detalls for the perlod from 01/01/2023 to 01/02/2024 |s as under: :
Fresh Water Intake: 1
Water Reading as on 01,01,23: 2369 KL
Reading as on 01.02,24; 4032 KL
Total Consumption: ‘ 1663 KL -
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ETP Outlet: 4
Outlet reading as on 01.01.23: 48664 KL
Outlet reading as on 01,02.24; 59320 KL '
Total Discharge ETP Qutlet: 10656 KL ]
RO Permeate: ]
QOutlet reading as on 01,01.23: 450 KL ¥
Outlet reading as on 21.12.23; 7864 KL (Meter Changed)
7414 KL )
New Reading as on 22.12,23: 0 KL (after replacement of meter)
Reading as on 01.02.24: 558 KL
Total RO permeate: 7972 KL
RO Reject:
Qutlet reading as on 01.01.23: 1384 KL
Outletreading as on 01.02.24: 2042 KL
Total RO Reject: 658 KL
i wmmary of fresh water consumption, effluent treated, RO permeate and RO reject during the period
ia.01.2023 to 01.02.2024 is worked out and tabulated below-
; #esh Water | ETP Outlet RO Processing Difference between ETP discharge and
| eke ‘Discharge - [‘permeate | Reject | Total | RO processing
. ; 2026 Ki
¥ . 7972KL | 658 KL .| 8630KL
1663 ] Bt o e 9
; KL 10656°KL. f* (75%) 6 | iso%) {20%) | )
b s
- C
zom the perusal of above, it is revealed that ‘ -
#Total effluent received after the conventional treatment at RO plant was 10656 KL. Whereas, the
effluent processed through RO.plant.was 8630 KL. There is no account of 2026 KL of effluent. This "
effluent may either be directly disposed.off after the ETP plant to MC sewer without evaporation "
tosave the cost of energy Involved In evaporatlon. '
YJfurther, the data analysis revealed that durlng sald perlod, total RO permeate generated in 7972 2
KL and fresh water intake was 1663 KL. Therefore, maximum water available for processing
activitles Including boiler Intake was 7972+1663=9635KL. However, the effluent discharge irom
ETP during this period was 10656 KL ,e, 1021:KL more than the water available. Interestingly, the ?
fresh water was also to be used for boller feed and domestic purposes, Further, there will ba :
tvaporation loses during washing, dyelng and drylng process. Thus, there is possibility of ;
Unmetered water source from where the water Is taken for processing activities but is not
accounted In records,
W
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¢) As per the flow chart exhlbited at ste, 2% RO permeate was expected against 75% permeata
received as per records maintalned, Then, rest of the 25% should be the RO reject. Whereas, as
per the records, only 6% RO reject was there, It means, rest of the effiuent was directly discharged
without RO treatment/evaporation.
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D) The industry is granted consent for treatment and reuse effluent at the @75 KLD through ZLD and
disposal of domestic effluent @0.7 KLD Into MC sewer, Considering 25 working day in a month, the
expected effluent at ETP durlng 01.01.2023 to 01.02.2024 shall be around 25000 KL against the
10656 KL received as per records maintained. The industry repre'gentative falled to provide any

production record to compare the .water consumption/discharge with the actual N

production/consente

6. During the visit, effiuent sampling was carried out from the outlet of conventional physio-chemical
treatment plant (ETP} leading to Ultra-filtration {UF), RO-l and RO-I} permeate leading to reuse storage
tank, Outlet of overhead tank where fresh water and RO permeate Is going for reuse to process area

d production.

& boiler etc. and from tbe RO reject leading to the evaporator.

As per analysis report received from Head Office Lab, Patiala the parameters are reproduced as below:

i

3

Frameters
[mg/l except pH &

SAR)

Outlet of [RO-l & RO
ETP leading | permeate leading to
toUFFeed | reuse storage tank

Outlet of overhead tank
where Fresh Water+ RO'
Permeate leadlng to reuse

RO-Reject leading ’,:
to Evaporator :

o]
a

pH

78 8.2

83

8.2

Bk

185

18 BDL

11

T
e i

a4

TDS

1640 1501

1267

5894
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g, Wazardous waste storage arrangements of the industry were examined and observed that

A) The industry was granted authorization for category no. 5.1, 33.1 and 35.3 of hazardous waste.

However, the hazardous waste of category no. 5.1 and 33.1 were not found stored in the
dedicated room provided for hazardous waste.

8) The hazardous waste of category no. 33,1 (discarded contalners) were found scattered here &
there and no record was malntalned,

() The hazardous waste of category 35.3 (ETP Sludge) was lying stored in hazardous waste storage
room with danger sign-marked on the bag. 14 no. bags of ETP sludge of appx 20 kg each were

- lying In the Room. Whereas, 20 bags were found stored outside the sludge storage room, near
ETP area. As per record maintained by the Industry, 27 bags are stored, but it was not matching
with the actual sludge stored at site as detailed above. Some quantity of ETP sludge was also
found lying In MS Pan for drying In working shed exposed to the workers of factory. This drying
pan was in rusted condition, having big holes in the side walls.

" p) The industry has not provided proper display board outside the hazardous waste storage room

asonly a computerized paper is pasted there.

10. Representative of Industry informed that the effluent treatment plant was installied in year 2019
and second phase was completed-in 2020. However, he falled to submit any record of bilis or
documents to justify the regular and periodic maintenance of RO plant. Further, no bill regarding
change of membrane or RO plant was produced by the representative during visit.

11. The industry has not complied with the condition of consent for providing automatic dosing
arrangement for optimum chemical/coagulants in its ETP. Instead of manual system.

1) .
woiclusions:

> The analysis results as well as records maintained by Industry reflects that the ZLD systern is
not providing desirable results,

> The capacity of evaporator Is not adequate.

» The hazardous waste storage arrangements are not satisfactory,

ote: Photographs taken during the visit are attached as Anhexure-l

ispal Singh)
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Mfs Sumit Knil Fab,

8-3, Induslrial Area-A, Exlension,

Ludhiana,

sub: Notlce to Issue dlrections uls 33.A of the Water (Provontion & Control of Pollutlon) Act,
1974 as well as show cause nollce for revocallon of consont (o operate under the Water
Act, 1974 and revocatlon of authorlzallon under the Hazardous and other Waste Rulas,
2016 alongwith notice for imposilion of Environmantal Compensation (EC),

Whereas, itis mandatory on the part of the industry 6 obtaln consent lo eslablish of the Board
ufs 2626 of Water (Prevention & Conlral of Pollulion) Acl, 1974 & ufs 21 of Air (Prevention & Conlrof
of Pollution) Act 1981 before the establishmenV expanslon of the unit,

And whereas, it is mandalory on Ihe par of the Indiistry 16 obtain consenl lo operale of lhe
Board lo operate an oullet ufs 25/26 of Waler (Prevenlion & Conlrol of Pollution) Act, 1974 & industrial
plant u/s 21 of Air (Prevention & Conlral of Pallution) Act 1981 for discharging of effluent/ emissions
fcom Rts industrial premises.

And whereas, the Parliament of India had enacled the Water (Prevention & Conlrol of
Pollution) Act, 1874, the Air (Prevention & Control of Pollution) Act, 1981, the Environment {Protection)
Act, 1986 and cerain rules under the provisions of the Environment (Prolection) Act, 1986 to protect
and improve the environmenl and for prevention of hazards lo human beings, other living creatures.
plants and property and for mainlaining or resorling Ihe wholesomeness of water and to preserve the
quality of air. ’ :

And whereas, the National Green Tribunal (NGT), New Delhi lhrough ils various orders/
Judgments (order dated 3.8.2018, 19.2.2019 passed in Orlgina! Application no. 597 of 2017, order
dated 6.12.2018 passed in Original Application No, 125 pf 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original
Application No. 710 of 2017 Original Applicalion No. 711, 712 of 2017) has empowered the Cenlral
Pollution Control Board (CPCB) by laying down the melhodology to assess and recover compensalion
for damage to the environment and ulilize such amount in terms of an action plan for prolection of the
environment, The CPCB has formulated the melhodology for assessing Environmental Compensation
\ on the basis of formula submilted lo the, NGT as menlioned in Its order dated 19.2.2019 passed in

original application No. 593 of 2017 and the Punjab Pollulion Conlro! Board has adopted the said
methodology.

And whereas, the industry is a small scale red calegory unit engaged In the process of dyeing
and washing of lhe garmenls, ’

And vhereas, a compliant was earlier received against the unil through Head Office, Paliala
regarding illegal operation of the unit. To verify lhe facls the sile of unit was visited by Senior Officers
of the Board on 03.01.2019 and it was found that the Industry was operating without consent of the
Board. The induslry had installed the ETP bul unireated effluent was being discharged inlo sewer.
The ETP was found not in operalional condilion, The affluent samples were collecled and as per
analysis report, various parameters were found beyond the preseribed limils of the Board (BOD-122
against 30 mg, TSS- 129 against 100 mg, COD-384 agallnsl 250 mgh).

And vihereas, due (o above violalion, lhe direclion u/s 33-A & 31-A were issued to the PSPCL
vide lelter no, 638-641 dated 02.08.2019 for eleclric discornection of unit, In compliance, the eleclric
connection was disconnecled by the PSPCL authoritles. -,

And whereas, the indusiry had applied 'Consen! to Operate' and for restoralion of etectric
connection of the unil,

And vhereas, in light of ‘Consent to Operate' applied by the unit, the shorl lime ‘Consent to
Operale’ was granted under Waler Act, 1974 vide no, CTOW/Fresh/LDH1/2019/9836666 dated
13.05.2019 valid upto 12,11.2019 for trade effluent discharge @ 75 KLD Into sewer after trealment

through ETP & Alr Act, 1981 yide no, CTOA/FreshiLDH1/2019/9835498 dated 13.05.2019 valid
upto12.11.2019 & eleclric connactlon of the Industry was also restored tempoararily upto12,11.2019 for
six months lo adjudge the adequacy of Instalied ETP by the industry,

And whereas, the Induslry on 05,11,2019 agaln applled for renewal of ‘Consent to Operate’
alongwith resloration of elecirlc conneclion for further period, -

And whereas, the industry was granled consenl under Water Acl, 1974 vide no.
CTOW/Renewall.DH1/2020/11669161 daled 03.03.2020 valld upto 12.05.2020 & Alr Act, 1981 vide
no. CTOA/RenewaliLDH1/2020/11669148 daled 03.03.2020 valid uplo 12.05.2020 & electnic
onnection of the Industry was also restored temporarily upto 12.05.2020.

‘o
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And wheteas, (he oleclrle conneclion was disconnaclod by PSPCL vide TDCO no. 17 1/65660
dated 21.05.2020 due lo oxpiry of lemporarily restotalion period.

And whereas, lha Indusly again applied for renewial In validity of consent under Waler
{Prevention & Conlrol of Pollution) Act, 1974 and Alr {Prevention & Conlro! of Pollulion) Act, 1981
atongwith resloration of electric connectlon.

And whereas, the Industry was yisiled by officer of tho Beard on 01,08.2020 and observed that
the Industry had now installed UF & RQ plant and Is racycling approx. 50 % of water afler UF-RO and
is discharglng atioul 35 KLD of waste vinter Into sewer, Tho eleclilc connaclion of lhe industry Is lying
disconnected from the Pole. {TDCO no, 65660 daled 12.05.2020),

And whereas, in light of tha UF & RO system Inslallad by the Industry the ‘Consent to Operale’
under Water (Prevenlion & Conlrot of Poltution) Act, 1074 & Al (Pteventlan & Conlral of Pollulion) Ack,
1981 was granted lo the Induslry on 24.07.2020 uplo 23.01.2021 for recycling of 50 % UF and RO

waler and Discharge remaln 35 KLD Inlo sewer as one RO was panding due fo Covid/cudev. The
electic conneclion of the unil was also restored lemporarily uplo 23.01.2021.

And wheteas, the Industry on 27, 12,2020 had agaln applied for exlension In the validily of
Consenl lo operate under the Water (Prevention & Contral of Pollution) Act, 1974 and Air (PrevenUon
§ Conlrol of Pollution) Act, 1981 alongwith restorallon of electric connection.

And whereas, 3 compliant was also received from offica of Monitoring Commiliee conslituted
by Hon'ble NGT lelter no. CMC/2020/361 dated 20.08.2020 for delailed enquiry in the maller and to
submit aclion taken report within 21 days.

And whereas, a leam of Ihe officers of the Board was also consliluted by the Competenl
aulhority for inspection of unil. The induslry was visited by leam of officers of the Board on 28.10.2020
and |t was observed as under;

. The induslry has installed 6 no. washing machines, 2 no. tub dyeing machmes 5 no. electric

dryet, 2 no. knilting machines and 3 no, tuning machines.

The industry has inslalled ETP followed by RO syslem for lreatment of trade effieent.

The representative of the industry informed dufing visil that earlicr they were deing knitting,

raising, labling and fuse, printing, elc. since 2004 alongwith boiler. Tub dyeing is used as per

demand & in case of faull during washlng. cold dyeing Is aiso done in washing milling
machines.

During visit, Sh, Rishi Jethi, Proprielor could not produce (he old records, bills & any

justificalion regarding bilis.daled 14,08.2007 and 18.08.2007 for sweater O/D washing (Over

Dyeing washing) attached vith lhe comgplaint.

And whereas, the complainant had attached the copy of documents related to sale lax

h department regarding sale & purchase of the unit and permlsslon of MCL. Therefore, the letter
o was issued to MCL vide letter ho. 163 dated 14.01.2021 and to Assistant Exclse and Taxatlion
Commissloner, Exclse and Taxation Depanmqnl, Ludhlana vide letter no. 165 dated 11,01.2021
tointimale the date & year from which the Indusiry Is ddlng dyelnglwashing process.

And whereas, the induslry was also issued SCN o submitits reply vide Boatd leler no, 713-
14 dated 18.02.2021 on the poinls olcompllnnl -

And whereas, the Induslry has submitied the- reply of SCN but report was awailed from
Assistant Exclse & MCL, Hence In view of 2LD syste inslalied by the induslry short time 'Consent te
Operate’ under the Waler (Prevention & Conlrol of Pollution) Act, 1874 & Alr (Prevention & Control of
Pollution) ‘Act, 1981 dated 03,03,2021 uplo 02.09,2021 for Zero Liquid Discharge and electric
conneclion of the unil was also restored tplo {his period 02,09.2021 with speclal condilions that:-

3) The industry shall get the EMF melers installed at source of waler supply as well as on

tecirculation syslem, within 15 days. *

b) The Induslry shall submil lhe copies of halance sheets alongwilh coples of eleclricity bills from
dale of commissioning of the unit.

And whereas, a new complalnt has been received from Sh. Sunil Verma, Prop of M/s Megaline
Enterprises, D-292, Focal Polnt, Phase-8, Ludhiana, The complainant Is also engaged in the same
work and business as the Induslry In question,

And whereas, vithoul complete repori of Excise & Sale Tax Depariment and wilhout complele
bill of all dyelng/ washlng machinery, the exacl dale of slart of DyaingAvashing unil by the induslry
cannot be adjudged.

And wihereas, lhe Industry was granled consent to operate under the Water {Prevention &
Contro! of Poflution) Act, 1974 vide no, CTOW/RenewallLDH1/2021/16446253 dated 25.8.2021 valid
uplo 30.6.2025 for Zero Llquid Discharge (2LO).

And whereas, the Induslry was granted authorizalion under the Hazardous and olher Waste
{Management & Transboundary Movemenl) Rules. 2016 valid upto 30.06,2027 for hazardous wasle
of calegory 5,4, 33.1 £ 35,3,

And whereas, Sh, SL Verma has filed a complalnt agalnst Mis Sumit knilfab through Sh. Sant
Balbir Singh Slehewal MP and a commlitee Is conslituled by compotant authority of the Board lo

—
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1.

Tho commilioo hos submittad o raport and ralsad somo obsarvallon o por

There I3 no account of 2026 KL. Wiatoas, the effiuenl may efthor bo direclly dispoaad off aflar
{ho ETP plant to MC sowar wilhout avaporation lo save cost of enargy involvod In ovaparation

2. There Is possibliity of unmalered walor sourca (rom whera the walar s 1aken for procassing
aclivillos but Is nol accounted In records.

3. ROls nol funclloning properly and efficlonlly and tharo aro chancos Ihal {ho Industry might bo
discharglng ls lrealod effluent wilhoul reusing In the pracoss,

Itis neilhier feasiblo nol advisable lo usa toalad eifluont with such a high TOS of around 1300

ppm for Loller (eed or for dyelngAvashing procoss as Il will affac! tho bollar infrastructure as

well as affect tho quallty of ptoduct belng manufactured by Ihe ndustry.

; Tl;odpos‘slbillly of discharge of effiuent ihrough fNexibie plpe from ETP or RO planl can'l bo

ruled out.

6. Theindustryis nottrealing whole of tho offlvenl ihrough RO plant and about 2026 KL of effluent
was found unaccounted. Hence, tho quanliitos of RO refect vill be much more as compare lo
658 KL as recorded by tha Induslry.

The hazardous waste of cal. 3.1 were found scaliered here & there and no record was
mahlained.

. Theindustry has nol provided propor display board oulslde Ihe hazardous wasle slorage room
as only a compulerized papar s pasled lhere,
The Induslry has falled to submil any record of bills or documents to justify the regular and
periodic maintenance of RO planl. Further, no bill regarding change of membrane or RO plant
was produced.
10. The industry has not complied with the condition of consent for providing automatic dosing
arrangemenl for oplimum chemical / coagulants In ls ETP instead of manual syslem.

And whereas, It has been apprehended Ihal domestic effluent of the induslry might be
discharged into sewer through loitels.

And whereas, the induslry is not complying wilh the conditions of consent lo operale granled
to induslry under Water (Prevention & Conlrol of Pollution) Act, 1974, and authorizalion granted under
the Hazardous and other Waste (Management & Transboundary Movement) Rules, 2016.

And whereas, lhe malter has been considered by the Compalent Authority and il has now
decided lo revoke consenl to operale granled under Waler (Prevenlion & Conlro! of Pollution} Act.
1974, lo revoke aulhorization granted under the Hazardous'and olher Waste (Management &
Transboundary Movement) Rules, 2016, lo Impose the Environmental Compensalion on the induslry
for degrading the environment and lo issue following directions /s 33-A of Lhe Water (Prevention &
Conlro! of Poltution) Act, 1974, lo the induslry, after giving an opportunity of personal hearing before
Chaiman of the Board:«

1. That the induslry will dismanlle and remove all oullets and stop {orthwilh discharging its trade
efluent into Sewer or drain of (hrough any other mode.

2. That the industry will not restart any process unless all necessary water pollulion contre!
measures are laken and concentration of various pollutants [n ils treated effluent conforms lo
the slandards laid down by the Board, ’

3. That the induslry will nol restart discharging effluent until it oblains the consent of the Board
s 25/26 of Ihe Waler (Prevenlion & control of Pollutlon) Act, 1974 as amended in 1988.

4. Thal Punjab Slafe Power Corporalion Limiled (PSPCL) authorities wili be direcled 1o
disconnect the supply of eleclricily available lo the Industry.

5. That the industry shall deposil Environmenlal Cempensalion due o envitonmental damage

cause by il

As such, you are, hereby glven an opportunlly of personal hearing before the Chalrman of
the Board at Vatavaran Bhawan, Nabha Road, Patlala on 25.04.2024 at 11:00 am lo explain your
position /ith respec! 1o above sald violalions, failing v'ghlch action as deemed fit In the maller shall be
taken under the provistons of Waler (Prevention & Conplrol of Poliution) Act, 1974 and Hazardous and

other Wasle (Management & Transboundary Movement) Rules, 2016 and proposed directions shall
be conlirmed without giving any furlher opporiunity/ nofice.

4

<«

?

.

Add, Sznt ﬁ:gvh’onmenlal Engineer
Endst. No, ated

A copy of lhe above [s forwarded to the Environmenlal Englneer, Punjab Pollution Control
Board, Reglonal Office-2, Ludhlana for information & negessary actlon. He Is requested to Inform the

induslry regarding date and lime of hearing.
&—‘/ : 4 Add; Sorlor BAvironmental Engineer

Environmental Enginee!
Purgab Pollution Control Board,
Regional Office-I, LUDHIANA
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Office of Asstt. Commissioner
State Tax, Ludhiana-4
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Sub: Complaint against M/s Sumit Knit Fab, 3- B, Industrlal Area-A extensmn
Ghore Wali Road, Ludhiana.

&

On 07.05.2024 Mr Sunil Verma proprietor of Magaline industries and complaint
appeared in my office and submitted two invoices ( invoice no0199 dated 18.08.2009 and
invoice no 0198 dated 14.08.2009) issued by Sumit Knit fab in favour of Hinker Knits
India Pvt Ltd, Ludhiana TIN 03661047678). Invoices are placed on file. He stated that
the firm is doing business of dying since 2005 but failed to produce any documentary
proof from 2005 till 2009. After examining the invoices it is noticed that the description
of goods is mentioned as “ Sweater O/D washing” and Vat is charged on 60% of the
value of the invoice. '

On 08.05.2024 notice DIN no PBST-2024-5-057-64-116379 was issued to Sumit Knit
I'ab seeking information/record ch'udmg date /year from which firm has started the
dying/washing process.

On 09.05.2024 Mr Rishi Jethi proprietor of Sumit Knit Fab appeared in my office.He
stated that they did the washing job work from outside of their premises during 2009-10
but failed to submit any record/ document to support his submissions and he further
submitted that they have purchased machines of dying in year 2018-19 and 2019-2020.
He failed to submit any record/ document to support his submissions. He is confronted
with the VAT 24 according to which he has made purchases from firms dealing in dyes
and chemical. He is confronted with the two invoices ( invoice no0199 dated 18.08.2009
and invoice no 0198 dated 14.08.2009) issued by Sumit Knit fab in favour of Hinker
Knits India Pvt Ltd, Ludhiana TIN (3661047678) pertaining to 2009-10 in which
description of goods is mentioned as “Sweater O/D washing” and Vat is charged on 60%
of the value of the invoice. He is also confronted with the VAT 23 (2009-10) of sumit
Knit Fab in which sales were made to the Hinker Knits India Pvt Ltd. He is further
confronted with the purchases VAT 24(2009-10) of Hinker Knits India Pvt Ltd in which
hc has shown purchases made from the Sumit Knit fab. He failed to submit any record.
Ile stated that he has only latest record of about 7-8 years period and does not have older
record but failed to submit any record.

Dying was covered under work contract in VAT regime. A works contract is defined
inclusively under Section 2(zu) of the PVAT Act, 2005.

“works contract” includes any agreement for carrying out, for cash, deferred payment or
other valuable consideration, building ,construction, manufacturing, processing,
fabrication, erection, installation, fitting out, improvement, modification, repairs or
commissioning of any movable or immovable property;

Section 2(zg) “sale price” means the amount of valuable consideration received or
receivable by a person for any sale made including any sum charged on account of
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freight, storage, demurrage, insurance and any sum charged for anything done by the
person in respect of the goods at the time of or before the delivery thereof:

Explanation — (1) In relation to the transfer of property in goods (whether as goods or in
some other form) involved in the execution of works contract, ‘sale price’ means such
amount as is arrived at by deducting from the amount of valuable consideration paid or
payable to a person for the execution of such works contract, the amount representing
labour and other charges incurred and profit accrued other than in connection with

transfer of property in goods for such execution.

Rule 15(4) The value of the goods, involved in the execution of a works contract, shall be
determined by taking into account the value' of the entire works contract by deducting
there-from the components of payment, made towards labour and services, including

The deductions prescribed therein are produced here below for ready reference of all

concerned
Serial.  type of contract
No.
1 (a) (a) Electrical Contracts:
(i) H&T Transmission lines;
(ii) Sub-station equipment;
(iii) Power house equipment and extensions;
.(iv) 11 and 22 KV and LT distribution lines 12+5; and
(v) All other electrical contracts.
(b) .All structural contracts
2 Installation of plant and machinery.
3 Fixing of marble stabs, polished granite stones and tiles

(other than mosaic tiles.)

gh

Environmental Engiice
i tion Control Board,
m&‘é&ﬁ‘éﬁﬁm, LUDHIANA

Percentage of the total
value eligible for
deduction

Twenty percent

Fifteen percent

Fifteen percent

Seventeen percent

Twenty five percent

Thirty five percent

Fifteen percent

Twenty five percent
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10

11

13

14

15

41
~So—

Civil works like construction of buildingst pridges, roads
etc.

Fixing of sanitary fittings for plumbing, drainage and the
like.

Fabrication and erection of strtlcttjral works of iroh and
steel including fabrication, supply and erection of iron
trusses. purfins and the like.

| kabricatiop and installation of cranes and hoists.

Fabricaiion and installation of elevators (lifts) and
escalators

Fabrication and installation of rolling shutters and
collapsible gates

instailation of doors, door frames. window frames and
grills. '

Supply and installation of air conditioners and air coolers

Supply and installation of air conditioning equipments
including deep freezers, cold storage plants,
humidification plants and dehumidres.

Supply and fixing of furniture and fixtures, partitions

including contracts for interior decorators and false ceiling.

Construction of Railway coaches and wagons on under
carriages supplied by Railways.

Construction of mounting of bodies of motor vehicles and
construction of trailers.

Thirty percent

Fifteen percent
Fifteen percent
Fffteen perc§nt
Fifteen percent
Fiftgen Percent
Twenty percent
F_iftegn percent

Fifteen percent

Twenty percent

Thirty percent

Twenty percent
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16 Supply and erection of weighing machines and weigh Fifteen percent
bridges. .

17 Painting, Polishing and White Washing. Twenty five percent

18 Lying of pipes. Twenty percent

19 Tyre retreading Forty percent

20 Dyeing and printing of textiles Forty percent

21 Printing of reading material, cards, pamphlets, posters and Forty percent

office stationery.

22 All other contracts. Thirty percent”

From the above definition it is clear that the dying falls under works contract in VAT
regime and VAT is applicable at 60% of the invoice value after deducting labour charges
40% of the total value. As per VAT 24 from 2005, he has made purchases from firms
dealing in dyes and chemical. I have carefully examined the two invoices (invoice
no0199 dated 18.08.2009 and invoice no 0198 dated 14.08.2009) issued by Sumit Knit
fab in favour of Hinker Knits India Pvt Ltd, Ludhiana TIN 03661047678 pertaining to
2009-10 in which description of goods is mentioned as “Sweater O/D washing” and Vat
is charged on 60% of the value of the invoice. As per VAT 23 (2009-10)(Q-2) of Sumit
Knit Fab were made to the Hinker Knits India Pvt Ltd. As per VAT 24(2009-10) of
Hinker Knits India Pvt Ltd he has shown purchases made from the Sumit Knit fab. This
shows that both the parties were enganged in business and has duly accounted the
transactions in there returns.

Dying was covered under work contract in VAT regime. A works contract is defined
inclusively under Section 2(zu) of the PVAT Act, 2005 and as per rule 15(4) deductions
prescribed for Dyeing and printing of textiles is 40%. From the above it may be
concluded that Sumit Knit Fab having TIN 03422010923 is doing dying in year 2009-10.

s Gov
Rajeev Sharma
State Tax Officer
WARD NO 64
Ludhiana-4
ACST
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&2 PUNJAB POLLUTION CONTROL BOARD
Zonal Office~1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789 Website:- www.ppcb.gov.in email:- ppchzo1 l[dh@gmail.com

No. Y26 4=65 Dated %51(?,/ Y
To

M/s Sumit Knit Fab,
B-3, Industrial Area-A, Extension,
Ludhiana.

Subject:~ Imposition of Environmental Compensation upon M/s Sumit Knit Fab,
B-3, Industrial Area-A, Extension, Ludhiana for violation of the
provisions of Environmental Laws- order thereof.

Ref:- Board's order no. 329 dated 24.07.2024

Please find enclosed a copy of order no. 329 dated 24.07.2024 passed
by the Competent Authority of the Punjab Poliution Control Board, in which
Environmental Compensation amounting to Rs. 6,42,25,000/- (Rs. Six Crores Forty
Two lacs Twenty Five Thousand only) has been imposed upon the industry for
violation of the provisions of Environmental Laws for the period from 01.04.2005 to
25.04,2019. :

You are therefore, requested to deposit the Environmental
Compensation amounting to Rs. 6,42,25,000/- (Rs. Six Crores Forty Two Lacs Twenty
Five Thousand only) in the office of Regional Office-1, Lud hiana, immediately, please.
DA/ Order no. 329 dated 24.07.2024

%
Addl, Seni ironmental Engineer
Endst. NO. ccceveeennee Dated........

A copy of the above is forwarded to the Environmental Engineer,
Punjab Pollution Control Board, Regional Office-1, Ludhiana for information and
ensure compliance of directions issued vide order no. 329 dated 24.07.2024. it is also
requested to get delivered the order dated 24.07.2024 to the industry, please,
DA/ Order no. 329 dated 24.07.2024

@é Addl. SeniorEnviFstimental Engineer

ok
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PUNJAB POLLUTION CONTROL BOARD
W
No. 39’7 ...... , Dated. .2% /7 /2%
Subject: Imposition of Environmental Compensation upon M/s Sumit Knit Fab, B-3,

Industrial Area-A, Extension, Ludhiana for violation of the provisions of
Environmental Laws.

Order

The Punjab Pollution Control Board being the statutory regulatory authority is
implementing the provisions of the Water (Prevention and Control of Pollution) Act, 1974, the
Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986
and the rules made three under in the State of Punjab. The main objective of the Board is
maintaining or restoring the wholesomeness of water, the preservation of the quality of air
and the protection and improvement of the environment.

2) The Ministry of Environment, Forest & Climate Change (MoEF&CC),
Government of India has declared various clusters in the Country as Critically Polluted Areas
(CPA), Severely Polluted Area (SPA) based on Cumulative Environmental Pollution Index
(CEP1) score. Due to increased industrialization, activities of the Industrial units and some
other identical reasons, Ludhiana city has been declared as Critically Polluted Area by the
Central Pollution Control Board.

3) Briefly stated that the industry is a small scale red category unit engaged in the
process of dyeing and washing of the garments.

4) Earlier, a compliant was earlier received against the unit through Head Office,
Patiala regarding illegal operation of the unit. To venfy the facts the site of unit was visited
by Senior Officers of the Board on.03. 01 2019 and it was found that the lndustry was
operating without consents to operate of the Board The industry had installed the ETP but
untreated effluent was bemg discharged into sewer. The ETP was found not in operational
condition. The effluent samples were collected and as per analysis report, various parameters
were found beyond the prescribed limits of the Board [BOD-122 against 30 mg/l, TSS- 129
against 100 mg/l, COD-384 against 250 mg/l).

5) Due to above violation, the direction u/s 33-A & 31-A were issued to the PSPCL
Authorities vide Board's letter no. 638-641 dated 02.08.2019 for disconnection of electric
connection of unit. In compliance to above directions, the electric connection of the industry
was disconnected by the PSPCL authorities. Thereafter, the industry was granted consent
under Water Act, 1974 & Air Act, 1981, both valid upto 12.05.2020 & the electric connection
of the industry was also restored. 8\/

7
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Vatavaran Bhawan, Nabha Road, Patiala - 147001
Phone : Chairman. : 0175-2215793, Member Secretary . 0175-2215802 (O), 2215636 (FAX)
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6) A compliant was also received from office of Monitoring Committee
constituted by Hon'ble NGT letter no. CMC/2020/981 dated 20.08.2020 for detailed enquiry
in the matter and to submit action taken report within 21 days. A team of the officers of the
Board was also constituted and the industry was visited on 28.10.2020 and during visit, Sh.
Rishi Jethi, Proprietor could not produce the old records, bills & any justification regarding
bills dated 14.08.2007 and 18.08.2007 for sweater O/D washing (Over Dyeing
washing) attached with the complaint. The complainant had attached the copy of documents
related to sale tax department regarding sale & purchase of the unit and permission of MCL.
Therefore, the letter was issued to MCL vide letter no. 163 dated 11.01.2021 and to Assistant
Excise and Taxation Commissioner, Excise and Taxation Department, Ludhiana vide letter no.
165 dated 11.01.2021 to intimate the date & year from which the industry is doing
dyeing/washing process.

7} A new complaint has been received. But, without complete report of Excise &
Sale Tax Department and without complete bill of all dyeing/ washing machinery, the exact
date of start of Dyeing/washing unit by the industry cannot be adjudged. The industry was

granted consent to operate under the Water Act, 1974 valid upto 30.6.2025 for Zero Liquid
Discharge (ZLD).

8) Sh. SL Verma has filed a complaint against M/s Sumit Knit Fab through Sh. Sant
Balbir Singh Seechewal MP and a committee is constituted by Competent Authority of the
Board to enquiry in the matter. The committee has submitted the report and raised some
observation as per below:-

1. Thereis no account of 2026 KL. Whereas, the effluent may either be directly disposed
off after the ETP plant to MC sewer without evaporation to save cost of energy
involved in evaporation.

2. There is possibility of unmetered water source from where the water is taken for
processing activities but is not accounted in records.

3. ROis not functioning properly and efficiently and there are chances that the industry
might be discharging its treated effluent without reusing in the process.

4. Itis neither feasible not advisable to use treated effluent with such a high TDS of
around 1300 ppm for boiler feed or for dyeing/washing process as it will affect the
boiler infrastructure as well as affect the quality of product being manufactured by
the industry.

5. The possibi'lity of discharge of effluent through flexible pipe from ETP or RO plant can't
be ruled out.

6. The industry is not treating whole of the effluent through RO plant and about 2026 KL
of effluent was found unaccounted. Hence, the quantities of RO reject will be much
more as compare to 658 KL as recorded by the industry.

o be
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7. The hazardous waste of cat. 33.1 were found scattered here & there and no record
was maintained.

8. The industry has not provided proper display board outside the hazardous waste
storage room as only a computerized paper is pasted there.

9. Theindustry has failed to submit any record of bills or documents to justify the regular
and periodic maintenance of RO plant. Further, no bill regarding change of membrane
or RO plant was produced. |

10. The industry has not complied with the condition of consent for providing automatic
dosing arrangement for optimum chemical / coagulants in its ETP instead of manual
system. '

11. It has been apprehended that domestic effluent of the industry niight be discharged
into sewer through toilets.

12. The industry is not complying with the conditions of consent to operate granted to
industry under Water Act, 1974 and authorization granted under the Hazardous and.
Other Wastes (Management and Transboundary Movement) Rules, 2016.

9) The industry was issued notice u/s 33-A of the Water Act, 1974 as well as show
cause notice for revocation of consent to operate under the Water Act, 1974 and revocation
of authorization under the HWM Rules, 2016 alongwith notice for imposition of EC with
hearing before Chairman of the Board on 25.04.2024, wherein it was decided as under:
1. The consent to operate granted to the industry under the Water Act, 1974 and
 authorization granted under the Hazardous and other Waste Rules, 2016 be revoked.
2. The amount of Environmental Compensation be calculated after receipt of reply from
MCL and Excise and Taxation Department, Ludhiana.
3. The Environmental Engineer, Regional Office-1, Ludhlana shall verlfy the year wise
installation / addition of machinery by the industry and pursue the matter with MCL
and Excise and Taxation Department for early response.

10) In compliance to decision of personal hearing, the reminder was.issued to the
Assistant Excise and Taxation Commissioner, Excise and Taxation Department, Ludhiana and
MC Ludhiana. The report from State Sale Tax Officer was received. As per the report the unit
has made purchases from the firms dealing in dyes and chemicals in the year 2005 and is
carrying out the dyeing process. The unit is in the business of dyeing of Garments since, 2005.

11) The industry was in operation without valid consent to operate under the
Water Act, 1974 and Air Act, 1981 from the year of 2004 to 20189, withou_t installation of
Effluent Treatment Plant and discharging untreated effluent into sewer.

12) The Excise and Taxation Department, Ludhiana has submitted its report that
the unit has made purchases from the firms dealing in dyes and chemicals in the year 2005
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A\ 17/ and is carrying out the dyeing process. The unitis in the business of dyeing of Garments since,
2005.
13) Thereafter, the industry was visited by officers of the Board on 30.05.2024 to

check the compliance of decisions of hearing dated 25.04.2024 and observed as under:-

1. The Excise and Taxation Department, Ludhiana has submitted its report vide their
letter no. 124 dated 13.05.2024 stating that the unit has made purchases from the
firms dealing in dyes and chemicals in the year 2005 and is carrying out the dyeing
process. The unit is in the business of dyeing of Garments since, 2005.

2. The industry was in operation without valid consent to operate under the Water Act,
1974 and Air Act, 1981 from 2004 to 2019 & discharging untreated effluent into sewer.

3. The industry was visited by Senior Officers of the Board on 03.01.2019 and observed
that the industry had instailed the ETP but untreated effluent was being discharged
into sewer. The effluent samples were collected and as per analysis report, various
parameters were found beyond the prescribed limits of the Board. The industry is still
discharging effluent beyond limit since 03.01.2019 and failed to submit fresh sample
analysis report till date.

4. As per point no. 8 of report of committee, during 01 hour and 30 minutes, 300 ltr of
RO reject was evaporated. Hence the evaporator has operational capacity of about
200 itr / hr. As per record maintained by the industry, total RO reject generated from
01.01.2023 t0 01.02.2024 was 658 KL, which is equivalent to 2 KLD of RO reject. Hence,
in case, this evaporator woulid be operated for 10 hrs, it can evaporate about 2000 Ltr
of RO reject and in 24 hrs it can evaporate 4.8 KL. The committee further reported that
RO permeate was expected against 75% permeate received as per records
maintained. Then, rest of the 25 % should be the RO reject, which will be 18.750 KL
i.e. 25 % of 75 KLD consented discharge. So, there is a gap of an average of 13.95 KLD.
The industry has not installed EMF meter at UF reject

5. The Board Committee verified that the ZLD plant is designed for RO permeate 50 ppm
TDS and TDS of re-use water was around 1267 ppm. It seems that the efficiency of RO
is near to 5 % against the consented discharge of 75 KLD.

14) After considering material facts on record, the Chairman of the Board decided
that the matter be referred to the Environmental Compensation Verification Committee for
imposition of Environmental Compensation as recommended by the Environmental Engineer,
Regional Office-1, Ludhiana.

15) It is pertinent to mention here that the Hon'ble Supreme Court of India has
considered the concept of Polluter Pay's Principle in Indian Council for Enviro Legal Action
and Others v/s Union of India and Others (1996) 3SCC 212, Vellore Citizens Welfare Forum
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v/s Union of India (1996) S SCC 647 and held that Polluter Pay's Principle is accepted principle
and part of environmental law of the country even without specific statute.

16) Thus, in view of the above recorded facts, the matter was considered for
imposition of Environmental Compensation for the period of violation from 01.04.2005 to
25.04.2019 in accordance with the formula and methodology evolved by the Central Pollution
Control Board and adopted by the Punjab Pollution Control Board. The amount of
Environmental Compensation for the period of violation from 01.04.2005 to 25.04.2019 (5138
days) was calculated to be Rs. 6,42,25,000/- as per following details:

LEC |= [|PIXNXRxXSxLF

TPI = 80 {Since project proponent is violating Water Act, 1974 & Air Act, 1981 and is
| Red category industry}

N = 5138 {Days calculated w.e.f 01.04.2005 till 25.04.2019 {due date of compliance

{ of decisions of hearing)

R } = 250 (Since project proponent is small scale Red category industry, hence, R
' | factor has been taken as 250)
S 1= 10.5(Since scale is small)

P = : 1.25 {Since the project proponent is located in city with population less than 1
. millon) |
EC .= 180x5138x250x0.5x 1.25 = Rs. 6,42,25,000/-

17) Therefore, the industry is hereby directed to deposit an amount of Rs.

6,42,25,000/- (Rs. Six Crores Forty Two Lacs Twenty Five Thousand only) as Environmental
compensation for the period of violation from 01.04.2005 to 25.04.2019 with the office of the
Punjab Poliution Control Board within 15 days, from the date of receipt of this order, failing
which, the Board shall he constrained to initiate necessary action for recovery of the amount
of Environmental Compensation by adopting coercive measures, thereafter.

18) Take notice that no further intimation or reminder will be issued by the Boara
in this regard. Environmental Engineer, Punjab Pollution Control Board, Regional Office-1,
Ludhiara is directed to ensure compliance of directions issued in the case. A copy of this order
be supplied to all the concerned for compliance.

'\ . Ay
Poh et Q;& Yig
(Prof. (Dr.) Adarsh Pal Vig)

Chairman
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